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(Open Court 

CENTRAL ADMINISTRA IVE TRIBUNAL 
ALLAHABAD BENCH 

Allahabad this the 19th 

ALLAHABAD. 

a of November, 2001. 

Hon'ble Mr 

Hon'ble Ma 
Justice R.R.K. Trivedi, V.C. 

Gen. K.K. Srivastava , A.M. 

CORAM 

Orginal Application No. 

Dr. V.P. Gupta a/a 56 ye 

R/o 4-A, Road No.2, Offi 

Izzatnagar, Bareilly. 

43 of 1993. 

rs S/0 Late J.P. Mathur 

ers Colony, N.E. Rly.,  

• • Applicant 

Counsel for the applica :- Sri V.K. Burman 

VERSI 

1. Union of India throug 

Railway Board, Rail 

2. The Secretary (Establ 

Rail Bhawan, New Delh 

3. The Director General 

Service, Railway Boar  

4. The Chief Medical Off 

5. Chief Medical Superin  
Izzatnagar, Bareilly. 

S 

the Chairman, 

aware, New Delhi. 

shment), Railway Board, 

Medical), Medical Health 

Rail Bhawany New Delhi. 

cer, N.E. Rly., Gorakhpur. 

endent, 

	.Respondents 

ICounsel for the responde ts :- Sri V.K. Goel 

ORDER 

(By Hon'ble Mr. Justice 

By this applicatio 

Administrative Tribunals 

(Oral) 

1.R.K. Trivedi, V.C.) 
4 under section 19 of 
Act, 1985, applicant 

prayed for direction to aespondents to grant h 



t:2:: 

selection grade in J. grade at par with his juniors. 

the applicant was den 

lso prayed th 

paid. The oth 

nts not to gi 

3.1993 has no 

consideratio 

t consequential benefits may 

r relief for direction to 

e effect to transfer o der 

been pressed before u . Thus 

before us as to wheth 

ed selection grade correctly 

2. 	L arned counsel 

that ap•licant was awa 

was exp ged in Dece 

two D.P C were held b 

expunge.. It is submi 

continual, it caused 

and he was not found 

counsel for responden 

that the facts regard 
,e A)  

in December, 

under cOnsideration f 

that D.F!.0 had laid-d 

candidates who were a 

entries t of five y 

responde ts has submi 

very good entry only 

satisfy the critarian 

for selection grade.. 

the applicant relatin 

placed by learned cou 

for the applicant has 

ded adverse entry in 

r, 1992. According to 

ore the adverse entry 

ed as the adverse en 

ejudice against the a 

itable by the D.P.C. 

has on the other han 

adverse entry which 

92, at that time, app 

selection grade.It i 

critarian to select 

least awarded two ver 

rs. Learned counsel f 

d that the applicant 

one year and as he f 

e 

1 for the respondent 

Ubmitted 

991 which 

order, 

was 
=<-\, 

ry it3sc"$ \  

plicant 

earned 

submitted 

was 

icant was 

submitted 

the 
I 

-good 

r the 
e■- awarded oti&'' 

was 

lied to 

he was not found suitable 

entire service record of 

to the relevant years has been 

He has 

also be 

respond 

dt. 12. 

the sol 

or not. 

has also been perused y learned counsel for 

which 

the 

applicant. 

3. 	There is no disp to about facts that adverse 

entry was expunged in ecember, 1992 but adverse entry 
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ts. 

04 (", crozTtoxic 
knot 	

4he three D.P.Cs held on 
20.05.1992, 09.11.1992 	d 11.05.1994. The critarian 

for selection was that ndidate must have secured 
a 
very good entry atleast wo years out of five ears. 

It is not disputed that pplicant failed to se 

very good entry 	two years out of five years 

during the relevant period. In thefacts and 

ure 

circumstan 

it can not 

es, as he failed to satisfy the critrarian, 

be said that any illegality or arbi raaness 
- 

was done in refusing him *um selection grade. or the 

reasons stated above, we do not find any force in 

this O.A. The OA is accordingly dismissed. 

4. 	There will be no order as to costs. 

Vice-chairman 

/Anand/ 


